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O rig in a l  A p p lic atio n  No. <99 of 1 9 9 1 (L)

J o h r i ................................ .... ...................... .... .A p p lic a n t

Vsr.cus

Union of In d ia  &  O t h e r s ................................ .... Rerponnent;

Hon 'ble  Mr. Justice U.C.Srjv^«?t:ava, V .C .

HOii*ble Mr, K. Obayya^ Member (A)_______________

( By H on ’b le  Mr. J u st ic e  U .C .''.r iv est3v o ,V C )

No C ou n tsr- 3ffidevit  been  f ile c  b y  the 

rerpondant.'^, though ample tine -nl opportunitic r having  

bean  afforded to the respondents for the It

ch "t  the respondentr preferred not to f i la  count'ar- 

a f f i d a v i t .  An such the c^se is  b e in g  c’imposei o<̂  

■finally.

2 . -ha cipplicont v^o i"  ̂ nember of Ind ian

!^ervice prayed th'^L the charga-irhi;tt d'-itcd

2D . 2 .1 9 9 C  Tiay bs ^’̂ ashed and the re.'p  be

d irected  to open the sealed cov^r and i- .̂plo ne’̂ t the 

recoiuu'.a’̂ d-Li-^nr th e r e in , by 7>cp" rt ’̂ r .L ^ l

Pro'T^otion Committee in  1 9 9 1  in  care of the

a p p lic an t  for prorr;otion to the post of C h ief Conrervator 

of fo re sts  U .P . ign o rin g  ''harge-sheat and a lso  the

respondents be d ire c te d  to complete the enguiry  and 

p3ss^ a f in a l  order before  3 1 .1 2 .1 9 9 1  sc that ha 'na'̂  

r»ot be -uperceded h ir  junior':;.

2 . lha applicant  wa: con-^irr«d in the In ^ i^ n

iore-.t '"acvice in  the yecr 19^7 . In  tha ye^r 1 9 83 ,

th ' S t a t e  Government i jaued order tc irlgit^nce

Departm ent to i n i t i a t j  inv estigatio n  '':,inplaint

lodged^ by  one agair^sc certa in  ol-^icialr.

A-'^ter the ra id , e ’̂ quir^’ / the ap p lican t  was pro'r.oted

to the pose o^ Conservator of Porepts in the month

^  ̂  ̂ 1 /___• • c '  —
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of April, 1984. But subFequently, on 20 .2 .1 990 , he was 

served with a charge-sheet in respect of charges which 

related to the period 1982-83. Thus, the charge-sheet 

was served upon him sorne 8 years after the alleged Act 

of ommission and commission . The applicant denied the 

correctness of the said charges and submitted his 

explanation, an enquiry officer was appointed vride order 

dated 20 .6 .1990  and was required to submit his report 

within two months, but the enquiry officer expre'-sed his 

inability  to conduct the enquiry, another G .D , was issued 

on 4 .5 .1991  appointing another enquiry officer. Notwith­

standing the facts that the enquiry officer was appointed 

and the applicant was w illing and he always co-operated 

with enquiry, but the enq:Jxr\ has not concluded, with e.e 

rerult that the applicant is being denied of his promo^o! 

A r.epartnental Promotion cu(Aaiwi_ec iiet ir the month of 

March 1091 for the promotion Lo the Post of Cnief 

Conservator of Forests, although, otiars were promoted, 

but the applicant's result was Xept in sealed cover on 

the ground that the oforesaid enqaxry is pending. Few 

months have passed, but the depart.rexitel enquiry has not 

proc^sded, with the result, that the applicant is being 

denied his promotion has been superceded by his

juniors, the dep^irtnnental enquiry start̂ ic- i^ndjl^pra- 

delay and laches on the part of the governmen^ Merely 

on rhat ground, the charge-sheet can not be quashe'^.. Ths 

goverain^nt itself ig delaying the matter. The resp&nd«r:c 

are directed to conclude the enquiry within 5̂ period of 

two months from the date of corrsnunication of this order

o’̂  t ‘̂ »• 3 / —
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dr.d the applicant will fully co-operate v/ith 

anqxiiry/ if  the enq-jlxv is not ropcluded within the 

f.fcresaid spacified pariod, the reSjjordant=^ sh^Tl jpen 

the nsaled co^;er within a poi iod of 10 (ten) days 

in case, tha recommendations ara in favour of the 

apolicant, the applicant ">’"^11 be promoted without 

prejudice. In ca^e, the same has ^ot besn opened 

a.- per directio ’̂ 3 uated 13.12.1991, ws m^Ve no 

obser^ration'^ legaiding taving of procc^t^in^'^ under 

the ConteTipt of 2v,urt *^ct, With these obrervations, 

the application i- disposed of finally . No order as

• * i »

Vice-Chairman

Lucknow Dated: 6 .1 .1993  
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